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[Authoritative English text of this Department Notification No. Home(A)A(1)-26/2022, dated
19-03-2025 as required under Article 348 (3) of the Constitution of India].

HOME DEPARTMENT

NOTIFICATION

Shimla-2, the 19th March, 2025

No. Home(A)A(1)-26/2022.—In exercise of the powers conferred by clause (u) of
sub-section (1) of Section 2 of Bharatiya Nagarik Suraksha Sanhita, 2023 (Central Act No.46 of
2023) read with sub-section (1) of Section 11 of the Himachal Pradesh Police Act, 2007 (State Act
No.17 of 2007), the Governor, Himachal Pradesh, in consultation with the Director General of
Police, Himachal Pradesh, is pleased to create Police Station Sanjauli by upgrading the Police Post
Sanjauli and to transfer the Villages as enumerated in Column No.(3) from the local area of the
Police Station as mentioned in Column No.(4) to the local area of the newly created Police Station
mentioned in Column No.(5) of the SCHEDULE given below thereof, with effect from the date of
publication of this Notification in the Rajpatra (e-Gazette), Himachal Pradesh, namely:—

SCHEDULE

S1. Name of Gram Name of Villages contained in Police Station | Police Station in

No. | Panchayats/ Wards | Gram Panchayats/Ward specified | from which which

in Column No.2 transferred by hereinafter
this included

notification

1 2 3 4 5

Shurala Police Station Police Station
Lower Shanan Dhalli Sanjauli
Malyana
Ganothi
Cheli Chola
Jalf
Kumbhali
Chhachru
Marhayan
10. Katanya

11. Bhariuti

12. Undali

1. | Malyana

XN R DD =

2. | Dhalli 1. Tilla -do- -do-
2 Kuftu

3 Ajdhar

4, Badfar

5. Godi ka nala

6 Jangal Barfar a 336
7 Jangal Barfar Ba 340
8. Dhar

0. Botlu

10. Chalaunthi village
11. Chaina

12. Banredu
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MC Ward-18
Engine Ghar.

e

el e

Children Park

Monal Public School
AG Colony

Below Sanjauli Bazar
area

Bangala Colony
Engine Ghar

SPM School area
Gujjar Colony

-do-

_do-

MC Ward-19
Sanjauli.

A

o 0N

Sanjauli Chowk
Sanjauli Bazar

North Oak

Laxmi Narayan Mandir
Military Gate area
Sanjauli

Chlaunthi

Verma Colony

Batish Colony

Dingu Dhar

-do-

-do-

MC Ward-22
Shanti Vihar.

Nk v

Lower Cemetery
Upper Cemetery
Dingu Bawri
Frood

Shanti Vihar

-do-

-do-

MC Ward-23
Bhattakuffer.

Sl e

W

Cemetery area

Neri Dhar

Gahan

Jai Moti Bhawan to Hill
Grove Nala
Bhattakuffer

Above Prabhakar Auto
Mobile area

_do-

_do-

MC Ward-24
Sangti.

R

Housing Board Colony
Lower Sangti

Upper Sangti
Navbahar

Jhakha

Kala Dhank

-do-

-do-

MC Ward-25
Malyana.

R

Upper Shanan

Bakrai

Jakha

Balai

Upper area of Malyana
Bazar

-do-

-do-

MC Ward-17
Banmore.

Area between Sanjauli
Chowk to Tibtian Chowk.
Tibtian Chowk

-do-

-do-
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3. Bawa Hostel

4, Governor House, MC
Commissioner House.

5. Forest Road Sanjauli

By order,

Sd/-
Addl. Chief Secretary (Home).

URBAN DEVELOPMENT DEPARTMENT
NOTIFICATION
Shimla-2, the 20th March, 2025
No. UD-A(3)-8/2024-Solan.—In exercise of the powers conferred by sub-section (4) of
Section 10 of the Himachal Pradesh Municipal Act, 1994, the Governor, Himachal Pradesh is
pleased to nominate the following persons as member(s) (Government Nominee) in the Municipal

Council Nalagarh, District Solan, Himachal Pradesh:—

1. Sh. Manish Rajdev s/o Sh. Prithvi Raj, Ward No. 8, V.P.O. & Tehsil Nalagarh, District
Solan, H.P.

2. Smt. Harsh Lata w/o Sh. Vijay Kumar Dhandora, Ward No. 6, V.P.O. & Tehsil
Nalagarh, District Solan, H.P.

3. Smt. Neena Rana w/o Sh. Ravinder Singh Rana, Ward No. 4, V.P.O. & Tehsil
Nalagarh, District Solan, H.P.

4.  Sh. Rohit Alam s/o Sh. Abdul Jawahar Khan, Ward No. 1, V.P.O. & Tehsil Nalagarh,
District Solan H.P.

By order,

(C. PAULRASU),
Secretary (UD).

HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION
Shimla, the 5th March, 2025
No. HHC/Estt. 3(615)/2008.—02 days commuted leave for 21-02-2025 and 22-02-2025

with permission to suffix Sunday on 23-02-2025 is hereby sanctioned, ex-post-facto, in favour of
Smt. Rajni, Secretary of this Registry.
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that Smt. Rajni has joined the same post and at the same station from where she had
proceeded on leave after the expiry of the above leave period.

Certified that Smt. Rajni would have continued to officiate the same post of Secretary but
for her proceeding on leave.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION
Shimla, the 5th March, 2025
No. HHC/Estt. 3(582)/2007.—02 days earned leave for 29-12-2024, 30-12-2024 (for
extended period) is hereby sanctioned, ex-post-facto, in favour of Shri Rajeev Kumar, Assistant

Registrar of this Registry.

Certified that Shri Rajeev Kumar has joined the same post and at the same station from
where he had proceeded on leave after the expiry of the above leave period.

Certified that Shri Rajeev Kumar continued to officiate the same post of Assistant Registrar
but for his proceeding on leave.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION
Shimla, the 6th March, 2025
No. HHC/ Estt. 3(406)/95-11.—05 days earned leave w.e.f. 03-02-2025 to 07-02-2025 with
permission to suffix second Saturday and Sunday on 8th & 9th February, 2025 is hereby
sanctioned, ex-post-facto, in favour of Shri Gopal Sawroop Kaushal, Deputy Registrar of this

Registry.

Certified that Shri Gopal Sawroop Kaushal has joined the same post and at the same station
from where he had proceeded on leave after the expiry of the above leave period.
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Certified that Shri Gopal Sawroop Kaushal would have continued to officiate the same post
of Deputy Registrar but for his proceeding on leave.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION
Shimla, the 5th March, 2025
No. HHC/Estt. 3(517)/2001-1.—06 days commuted leave w.e.f. 10-02-2025 to 15-02-2025

with permission to suffix Sunday on 16-02-2025 is hereby sanctioned, ex-post-facto, in favour of
Smt. Mamta Rao, Secretary of this Registry.

Certified that Smt. Mamta Rao has joined the same post and at the same station from where
she had proceeded on leave after the expiry of the above leave period.

Certified that Smt. Mamta Rao would have continued to officiate the same post of Secretary
but for her proceeding on leave.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION
Shimla, the 11th March, 2025
No. HHC/Estt. 3(590)/2007.—09 days earned leave on and w.ef 12-03-2025 to
20-03-2025 is hereby sanctioned in favour of Smt. Ramninder Kaur, Court Master of this Registry.

Certified that Smt. Ramninder Kaur is likely to join the same post and at the same station
from where she proceeds on leave after the expiry of the above leave period.

Certified that Smt. Ramninder Kaur would have continued to officiate the same post of
Court Master but for her proceeding on leave.

By order,

Sd/-

Registrar General.
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g ISTeld BRIBN IUSIADRI, IU—deHId SIHRgRI, foTem HiTeT (fRo o)

f¥get S0 : 68 / Misc / NT/2024

s Bd FAR Y & TG AT, A AADTH, S[HER W, SU—dgdlel STHRgR], ore
SIS, f20 %o Tt |

ERIE

SATH ST1dT

g ——ureA—uz SR 99 13(3) fRHTeel USel ST=1 Ud Hog USiIRoT A1, 1969.

urefl & 20 AR gF S ERE A, Md AABH], SIHER R, IT—qeUd SIHREN],
fSrar wivTer, 80 Yo 7 UA—ua UKId PR 8¢ ded A & fb 99 fUarel o sxawer ard
P g fA® 02—07—2013 P @ T UART AGGHI, IU—TeUId SIHRERT, Tl BT
(fFo wo) # g% oft, NI 98 Sraae ad Rere # &6 7 &xal 91| N 98 9™ v=mad
AGHT & vard Rers H &6l HramT aredl © |

3T 39 STAER @ §RT AIARIRY &I gfd fhar oirar 2 6 Saad ¥y dofiawor o
FRAM IR el afdd BT B SR /TR 8 Al 98 3Tl AT ddblela el 11—04—2025
Pl U 10.00 goI 3T BOll H IURIT BIPR AJUAT YARTST U PR APl © | DIy YavIol ULl A
B B YR H G USIBRY U Gargd FAADMT & darad Rebre H To B R A< uikd
PR e SR |

Mo feTd 11—03—2025 & BAR SRR d Hiex dfed SN fhar 17|

AR | BETENRT / —
PRIBRI USR],
IU—aqgdId SIGHRERT, foTar @wirsT (fRo o) |

g ST HRIBRI JUSIEDHRI, IT—aeHId SIHRgNI, [T HiTeT (fRo o)

gt o : 69 / Misc / NT/2024

SN AT HAR Tl # SRl Rig, M T SIHER Ioleledl, Iu—dedid SIHRENR],
fSter srrer, fo vo il |

ERIE

SATH ST-d

o —umeia—uz SR 7| 13(3) fRAMEe Uer ST Ud g USaRYT A4, 1969.

oriefar sl G HART U 3 ORAd 8, a9 SThER Solsledl, Iu—dsdrd
STHRERI, fTem @wiTer, f2o Yo o1 UrRM—ud Ud &xd gV faed f&ar & & S9a 9 uaq
FAR BT 4 Ta1dh 06—12—2015 BT Md T Yo Ielalsdl, IU—TeHId SIHRGRI, T HITS]
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(fRo wo) # g% °ft, I g Sreiarae ard Rere # a6 7 &xal dhl | N 98 9™ v=mad
Slefedl & Uarad Rere § ol dRamr @rsdr @ |

3A: §9 SYIBR & ERT WAWRIRU &I Jrd fHar Srar 2 & Iaa g7 ool ol
PRI IR foxll Afdd B DI SR/ TARIST & a1 I8 IRITAa AT JhTaid i 11—04—2025
BT YTd: 10.00 FO7 7T BT H SUYRIT BIBR NUYAT TaRTST U HR AT & | DIy TaRrel Y9 =
B B RA W GG USHHRT T Yardd Soleledl & Yargd Rers # Tol B IR 3MMas uikd
PR T SR |

Mo feid 11—03—2025 BT BAR SRR 9 Hiex dfed SN fhar 17|

AR | FXRIRT / —
PRIBRT TUSIEIHNI,

qremyR, St swireTt (fRo o) |

9 I7cTeld deNldiqR Yd HEre |HrEdi, fgdi S uremyR, f7em Sirer
(fRo o)

HqHEHA 0 : 03/ NT /2025 v qapedr: 1 ol TRRG U : 25—03—2025

3 BARI U JAdR HAR YF WdH d=< SUAM S I, Faril qexon, aed

qTeAyR, RSl sireT (fRo o) |

CEIk
STH ST dAT

v ——<Tor sifierg # M &1 SORIT HRa dR |

ufefar o HANT Ul geldR {AR YA UIdH Fwe SUAE SiEr M, i wavo,
dediel ureyR, e ®imer (Bo ¥o) 7 S 3raTerd H WidH—ud U BR A fBar © &
uifehr & |YR Ui =1 &1 el M UIaH dws JF GET IuH R & | iReg Rl werdl
Hexom | SHfar M g gRaam St RRAT 51 @ Siifs Tad & | 9w & R @ 9
Bl GO PR IR WEI ¥ &Sl BITSId Alel fhal g |

3: §9 3IATR ERT M ST &I Jgfad fvar oirar © f& SwRiad 7/ @ gowil ar
P BT BIs TRIST &1 1 I8 feAid 25—03—2025 BT TSI T Thlciadd 39 HrATd H BIOKR
BIAR SOR UL HX AHAT & | TR 7 M BT IR H YhaRbT BRIATET A H oTg ST |

e fadAT® 27—02—2025 P BAR EXAER d AR Afed IR fdbar 7|

AER | FXARIRT / —
FERIS FHTEdl fgdg Siof,

g qR, fSTelr &wiRreT (720 Wo) |
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9 3[<Ted A9 dedielaR Ud BRIGN SUSIEHRI, dedle e,
St ®iRTsT (fR0 W0)

HBEAT 0 : 13 /NT/2025 TRIRG U : 24—03—2025

Ao HAR F AR Roll, Faril a8 TR 3, WaRAl, Hd—dsdlel 9aRdl, g Fari
9RATE, Ry FRR g d1ud. [958, uremyR, dedil UeyR, fTelr sirer, 20 bo |

ERIE
SATH ST-d

IIfAT—uF SMAFRA €T 13(3) 57 Ud &Y USIIhRUT A4, 1969.

GO AR Y HeY a)oll, AR g€ TR 3, 9aRdl, He—dgdiid WARAl, B ARy
IR, e R g dige. fasm e, uemyR, dedie ureryR, forem &irer, 2o Wo 7 59
BRI H UrRI—uF U A1 & P ueil & gF A ARGl B S AR e R s .
g, 489 I8, UreMQR, dedildl UTaHYR W e 02—12—2016 PI B3N ©, offdh FHRFET TR
T gremR & ifferE # gof 9 2

31 379 $YAER §RT AIGMRIRY ®I Grord fhar orar 2 f6 59 IR el fdd &1 a8
UGRTST & a1 98 fadid 24—03—2025 @I SN B &TAd H UTd: 11.00 91 BR8N
U 3MURT &S HRaAl Fhall & | d1& Yok [AATE iy Wl SoR IT oISl Blidel FHR—IT 9 B
AT 91T & g3 & ST TSR0l & Qe TR P qredyqR &l 9IRd &R e S |

Mo feid 28—02—2025 BT BAR BXAER d Hiex Afed SN fhar 17|

AR | FXRIRT / —
PRIBRT TUSIEIHNI,
reEyR, fSrerr wivrer (fRo bo) |

9 ITGTeld Y TSUIeGR U9 BRIGN SUSIEPGRI, Tedie ey,
fStetr ®iRTsT (fR0 W0)

HqbEAT 0 : 22 /NT/2025 TRIRG U : 24—03—2025

FEAT TA1 Il GR FAR, Al 79 ool 9 S[HER I, dedid e gy, Ter ST,
féo wo |

ERIE
JATH ST-d

IIfAT—uF JMAFRA &RT 13(3) 57 Ud & USIBRUT A4, 1969.

T Td1 Il GR FAR, Al 719 ool 9 S[HER I, dedid e gy, Ter ST,
20 "o <1 59 PRI # URiH—ud Ue fhar € b uiidiar @ g e RI0m BT S M geel,
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Ted UTYR ¥ &l 12—12—2007 I 83T 8, <ifbd AwIfEd UM Yandd decll & Sffoeid H
To T 2|

31 3d 3YATR §RT AR Bl Jad fHar S1am & 6 39 IR il Afdd &1 g W1
UORTST 81 a1 98 fadid 24—03—2025 BT SFENSHIERT P &TAd H U 11.00 97 BIOR BIdR
3O+t STURT TS FHRAT WhaT B | 918 ok g w18 fl IOR A7 TaRTS HIfde FHARIG | BN
AT IRy & g3 & ST USHdRYT & ATQe YT UARId doell DI UIRd $R [&d SIed |

e faAT® 28—02—2025 P BAR EXER d AR Afed SR fdbar 7|

e | FXATEIRT / —
PRIPBN] TUSTIEHNI,
IR, fS7er wiret (2o 9o) |

g 3[TeR] Y d8UIeiaR U4 BRIGNI SUSIEDNI, Tdle ey,
fStetm @wivreT (R0 Wo)

e 0 : 01,/ NT/2025 ARG Ul : 25—-03—2025

f2o wo |

ER|
31T ST
TIIAT—U JAAFRH GRT 13(3) T UG Fg USiIhRoT AR, 1969,
20 90 9 9 HRITET § URA—uF U9 fHar g fb wiffar &1 S99 T 9 SThER Wole, deuid

qHYR H &I 11—11—1970 P B3 B, olfb FHMUT UM UAR—Id Wolc 8l TR H
UTTYR & 3Tferd H g1 7 7|

31 379 $YAER §RT HIGRIRY ®I {rord fhar oar 2 f& 59 IR {6l fdd &1 a8
TORTST 81 a1 98 faid 25—03—2025 BT SENSHIENT &I AETdd § UId: 11.00 991 BIOR BIHR
Ul 3MYRT &S HRal Fhall & | & ok [AATE By |l SoR IT oISl Plidel FH-IT A B
ToIT U & ST ISR & QMMeel AR I aTeqR &7 uiRd v el SITg |

el faAT® 03—03—2025 BT BAR EXER d AR Afed SR fdhar T |

AR | FXARIRT / —
PRIBRT TUSIEIHNI,

qremqR, T swireT (fRo o) |

g 3[TeR] ANE d8UIeiaR U4 PRGN SUSIEDNI, qedle ey,
fStetm @wivreT (R0 Wo)

e 0 : 11,/ NT/2025 ARG Ul : 24—03—2025
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HgH USI=al gAT yaE g gl Uil Hifgwax R4E UaSIieEn, ARl Wa 9 SieeR
G IURe!, dedlel RYR, fralr sivrer, f2o Uo |

EEIL]
SICAVERI
TIRIAT—U3 AR GRT 13(3) T UG Jg USiIhRoT AR, 1969,
HYA UoT-T P31 YU F Bl Uil Hifewex R¥g gartan, Farfl a9 sreer @i
JuRell, dediel RYR, STelm BRTeT, 20 90 7 59 SRIey H UrRA—us uer f&ar § fb uriian &r

S M9 WEER (Bhangsar) SI®ER TC8e, dedldl UIGMYR ¥ fQ1d 11—06—1963 dI Tl ¥,
cIfdhe R I Y=mad RFael & 3ol § &l 9 2 |

31T 379 $YAER §RT HIGWRIRY ®I Grord fhar orar 2 b 59 IR {6 fdd &1 a8
UaRTST & a1 98 fadid 24—03—2025 @I SN d1 GTAd H U 11.00 91 BN BIdR
U 3MYRT &S HRal Fhall & | 16 Yok (AATE By |l SoR IT oISl Blidel FH—IT A B
T UIfST & ST UONRUT & M UTH UArad Rirael &l uiRd o el e |

Mol fedAd 03—03—2025 BT AR BXER d AR Afed SNl f&ar Tam |
AR | FXARIRT / —

PIIBNI TUSTRIBII,
qremyR, St swireT (fRo o) |

g 3[STeld TII—dgHieicR Ud Here |aredl, fgdig sofl, gremgR,
St @ireT (R0 Wo)

b gepear : dHAH HHeAT 0 : 59,/ NT/2024 AT U : 28—03—2025
TS e
ERIE]

Jre amfe

AT FAM——1. A9 YF 9™ YF WEOlal Jdd (ARAM AMH), 2. e M gH
gIT Y3 WSl 3. Hed offdl Y3 G JF @Ol 4. 1 <dl 9T a9rRdl gF gl el
(@RET™ AHIH), 5. IS M F &a@T g3 U], 6. of gF @ gF uRadl, 7. SRIaTd g
et orer g fearn g= U], 8. Y@ <dl g1 Bkl ol g3 feamr g i, 9. fUar <t
gl fReR) o g faamr gF iR, 10, NHelm <dl g1 fReR o g feamr gF i),
11. QA <41yl B ora g3 fQamr ga uicll, 12, |iel gar 399 a9 ga 9,
T W't "eREs (Ed), dgdid ureMyR, RTer siRren 20 Uo | (AT & SRSl aREd

SWRIFd f&-Td ®I BIOR &84) |

IAAF JHEAT : YH THUH Wil 0 68, WM TR 236, WA TR /BT 3, el dr&ra]
00—36—06 zdcIX RIA #ETdl HeREsS, dedilal UleMqR, forelm &iTsr, fRodo,
SHTET 9¥ 2020—21.
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SRIFT HeA] 59 I 4 [TaRENT € 399 IfAardRTon & &y aR 999 [ T
R ARV TS F A T 8 W8 § | I 3@ 3¥ASR §RT URIETERTON SWRIad BT Gfea
fpar Srar € 5 39 9 IR dis W) UGN UM HRAT B al 98 fodie 28—03—2025 Bl
NEEATEA &1 37Tl H BIOR BIAR U PR Tl & | ISR & R H YhdRbl Hriare)
3T H 1S ST |

TSl fa&=iies 05—03—2025 P BAR BWIER d HIER AR IR gafT |

AR | FATEIRT / —
TEId qHTEdT fgdra S,
Ty, fSrerr wivrer (fRo bo) |

g QT ARE—dgNIaR U4 Wee |ATsdr, fgdia Sof, TemER,
Stetm ®ivreT (R0 Wo)

foe gopedr : Thed qobeAT 0 : 58 / NT/2024 ARG Uil : 28—03—2025
USERGEI]
ERIG|

e amfe

A g H——1. 9T G A YA eIl Gdb (qRE AEEH), 2. Fer M g
ST A GOl 3. #ed ol Y G YF GOl 4. Al odl QA g9l g Ul JaeT
(@RET AHIH), 5. Mo M YA fQamET g3 9l 6. 9o g3 fearr gF Ui, 7. Siidte g3
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Before the District Registrar (Marriage)-cum-Additional Deputy Commissioner, Kullu,
District Kullu (H.P.)

In the matter of :

Sachin Verma s/o Sh. Dharmender Kumar, r/o Village House No. 125, Bada Bhuin, P.O.
Bhunter, Tehsil Bhunter, District Kullu.

and

Twinkle Thakur d/o Sh. Khub Ram, r/o Village Chhoyal, P.O. Khokhan, Tehsil Bhunter,
District Kullu, H.P.

Versus
General Public

Subject.—Regarding Registration of Marriage u/s 8(3) of the H.P. Registration of Marriage Act,
1996.

Whereas Sachin Verma s/o Sh. Dharmender Kumar, r/o Village House No. 125, Bada
Bhuin, P.O. Bhunter, Tehsil Bhunter, District Kullu & Twinkle Thakur d/o Sh. Khub Ram, r/o
Village Chhoyal, P.O. Khokhan, Tehsil Bhunter, District Kullu (H.P.) have filed an application
alongwith the affidavits in the office of undersigned stating therein that they have solemnised their
marriage on 11-07-2024, but marriage has not be found entered in the records of Registrar of
Marriage, Gram Panchayat Bada Bhuin in Tehsil Kullu, District Kullu (H.P.).

Therefore, abjections are hereby invited from the general public through this notice, that if
anyone has any objection regarding the registration of this marriage, they can file their objection
personally or in writing before the court of the undersigned within 30 days from the publication of
this notice.

Issued under my hand and seal of the court today on 10th March, 2025.
Seal. Sd/-
(ASHWANI KUMAR),

District Registrar (Marriage)-cum-ADC
Kullu, District Kullu( H.P.).
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In the Court of Dr. Poonam, HPAS, Marriage Officer-cum-Sub-Divisional Magistrate,
Solan, Tehsil & District Solan (H.P.)

Notice under section 6 of Special Marriage Act

Whereas, Mr. Vikas Thapa s/o Mr. Dil Bahadur Thapa, C/o 27/10, Near ST Lukes, Solan
(T), Tehsil and District Solan (H.P.) and Ms. Martha M. Kanji d/o Mr. Naresh Kanji, resident of
Sudesh Devi Building, Mohan Colony, Solan (T), Solan, Tehsil and District Solan (H.P.), have
gave notice of intended marriage under section 5 of the Special Marriage Act, 1954 to this office.

And whereas both these applicants have submitted in their application and in their affidavits
that Mr. Vikas Thapa and Ms. Martha M. Kanji are unmarried. Both the applicants have requested
for solemnization of their marriage.
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Notices are given to all concerned and General Public to this effect and if anybody has got
any objection regarding the registration of marriage between above said Mr. Vikas Thapa and
Ms. Martha M. Kanji they should file their written objections and should appear personally or
through their authorized agents before me within a period of thirty days from the date of issue of
this notice. After expiry of the said period, the aforesaid marriage will be solemnized accordingly
and marriage certificate would be issued to the applicants by this court and later on no objection
will be heard or accepted.

Issued under my hand and seal of this court on this 6th day of March, 2024.

Seal. Sd/-
(Dr. POONAM), HPAS,

Marriage Officer-cum-Sub-Divisional Magistrate,

Solan, District Solan (H.P.).

In the Court of Shri Multan Singh Banyal, Executive Magistrate-cum-Tehsildar, Solan,
District Solan, Himachal Pradesh

In the matter of :

Smt. Gulab Dei d/o Shri Amolak Ram w/o Shri Beli Ram, permanent r/o Village Talar, Post
Office Haripur, Tehsil and District Solan (H.P.) . .Applicant.

Versus

General Public . .Respondent.

Subject.— Regarding delayed Registration of Birth and Death under section 13(3) of Birth and
Death Act, 1969 and Section 9(3) of H.P. Birth & Death Registration Rules, 2003.

PROCLAMATION

Whereas, the applicant Smt. Gulab Dei d/o Shri Amolak Ram w/o Shri Beli Ram,
permanent r/o Village Talar, Post Office Haripur, Tehsil and District Solan (H.P.) has moved an
application before the undersigned under section 13(3) of Birth & Death Registration Act, 1969 and
Section 9(3) of H.P. Birth & Death Registration Rules, 2003 alongwith affidavits and other
relevant documents for entering her date of birth i.e. 20-09-1972 and place of birth at r/o Village
Rakhog, P.O. Bharti, Tehsil and District Solan (H.P.) but her date of birth could not be entered in
the record of GP Bharti, Tehsil and District Solan.

Now, therefore, by this proclamation the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Smt. Gulab Dei d/o
Shri Amolak Ram and Smt. Parvati Devi may submit their objections in writing or appear in
person in this court on or before 16-04-2025 by 10.00 A.M. failing which no objection will be
entertained after expiry of date.
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Given under my hand and seal of the court on this 13th day of March, 2025.

Seal.
MULTAN SINGH BANYAL,
Executive Magistrate -cum-Tehsildar,
Solan, District Solan (H. P.).

Office of the Sub-Divisional Magistrate, Arki, District Solan (H. P.)
Case No. Date of Institution Date of Decision
13/2025 07-03-2025 06-04-2025
Smt. Devki Devi d/o Sh. Jeet Ram w/o Sh. Narpat Ram, r/o Village Kalaharan, P.O.
Ghanagughat, Tehsil Arki, District Solan (H.P.) .. Applicant.
Versus

General Public . .Respondent.

Regarding delayed registration of Birth event under section 13(3) of the Birth and Death
Registration Act, 1969.

Smt. Devki Devi d/o Sh. Jeet Ram w/o Sh. Narpat Ram, r/o Village Kalaharan, P.O.
Ghanagughat, Tehsil Arki, District Solan (H.P.) has filed a case under section 13(3) of the Birth &
Death Registration Act, 1969 alongwith affidavits and other documents stating therein that she was
born on 15-10-1972 at Village Shawag, P.O. Ghanagughat but her birth has not been entered in the
records of Gram Panchayat Dawti, Tehsil Arki, District Solan (H.P.) as per the non-availability
Certificate No. 10 issued by the Registrar, Birth and Death Registration, G.P. Dawti, Tehsil Arki.

Therefore, by this proclamation the general public is hereby informed that if any person
having objection for registration of delayed birth event of Smt. Devki Devi, may submit their
objections in writing in this office on or before 06-04-2025 at 10.00 A.M. failing which no
objection will be entertained after date of hearing.

Given under my hand and seal of this office on this 07th day of March, 2025.
Seal. Sd/-

Sub-Divisional Magistrate,
Arki, District Solan (H. P.).

Office of the Sub-Divisional Magistrate, Arki, District Solan (H. P.)

Case No. Date of Institution Date of Decision
14/2025 11-03-2025 10-04-2025

Sh. Het Ram s/o Sh. Nantu Ram, r/o Village Khanalag, P.O. Manjoo, Tehsil Arki, District
Solan (H.P.) ..Applicant.
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Versus

General Public . .Respondent.

Regarding delayed registration of Death event under section 13(3) of the Birth and Death
Registration Act, 1969.

Sh. Het Ram s/o Sh. Nantu Ram, r/o Village Khanalag, P.O. Manjoo, Tehsil Arki, District
Solan (H.P.) has filed a case under section 13(3) of the Birth & Death Registration Act, 1969
alongwith affidavits and other documents stating therein that his sister Late Smt. Meena d/o
Sh. Nantu Ram was expired on 16-10-1974 at Village Khanalag, but her death has not been entered
in the records of Gram Panchayat Palog, Tehsil Arki, District Solan (H.P.) as per non-availability
Certificate No. 10 issued by the Registrar, Birth and Death Registration, G.P. Palog, Tehsil Arki.

Therefore, by this proclamation the general public is hereby informed that any person
having objection for registration of delayed death in respect of Late Smt. Meena may submit their
objections in writing in this office on or before 10-04-2025 at 10.00 A.M. failing which no
objection will be entertained afterwards.

Given under my hand and seal of this office on this 11th day of March, 2025.

Seal. Sd/-
(YADVINDER PAUL HASS.)
Sub-Divisional Magistrate,
Arki, District Solan (H. P.).

CHANGE OF NAME

I, Nisha Thakur d/o Sh. Rama Nand, r/o Village Dehna, P.O. Cheog, Tehsil Theog, District
Shimla (H.P.) declare that I have changed my name from Nisha to Nisha Thakur. All concerned
please note.

NISHA THAKUR

d/o Sh. Rama Nand,

r/o Village Dehna, P.O. Cheog,
Tehsil Theog, District Shimla (H.P.).

CHANGE OF NAME

I, Meenakshi Beakta d/o Sh. Rajender Singh, r/o Village Bagain, P.O. Kiar, Tehsil Theog,
District Shimla (H.P.) declare that I have changed my name from Meenakshi to Meenakshi Beakta.
All concerned please note.

MEENAKSHI BEAKTA

d/o Sh. Rajender Singh,

r/0 Village Bagain, P.O. Kiar,
Tehsil Theog, District Shimla (H.P.).
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CHANGE OF NAME

I, Prema Devi w/o Sh. Arun Sharma aged 46 years, r/o Village Sarahan Kalan, P.O.
Sarahan, Tehsil Pachhad, District Sirmaur (H.P.) hereby declare that I have changed my name from
Priti to Prema Devi with immediate effect for all purpose. All concerned please note.

PREMA DEVI
w/o Sh. Arun Sharma,

r/o Village Sarahan Kalan,
P.O. Sarahan, Tehsil Pachhad, District Sirmaur (H.P.).

CHANGE OF NAME

I, Ram Prakash s/o Sh. Mali Ram aged about 44 years, r/o V.P.O. Mandhol, Tehsil Jubbal,
District Shimla (H.P.)-171215 declare that I have changed my minor daughter's name from Kumari
Sejal (old Name) to Sejal Mastana (New Name). All concerned please may note.

RAM PRAKASH

s/o Sh. Mali Ram,

r/o V.P.O. Mandhol,

Tehsil Jubbal, District Shimla (H.P.).

CHANGE OF NAME

I, Jehari Ram s/o Sh. Jaffa Ram, r/o Village and P.O. Aweri, Tehsil Baijnath,
District Kangra (H.P.)-176081 declare that I have changed my name in the Aadhar Card
No. 6329 6631 1799 from Johri Ram to Jehari Ram. All concerned please may note.

JEHARI RAM

s/o Sh. Jaffa Ram,

r/o Village and P.O. Aweri,

Tehsil Baijnath, District Kangra (H.P).

CHANGE OF NAME

I, Kumari Srishti d/o Sh. Suresh Verma, r/o Village Balan, P.O. Jais, Tehsil Theog,
District Shimla (H.P.) declare that my name is wrongly entered as Kumari Srishti and my father
name is entered as Suresh Verma. In my Aadhar Card my name is corrected as Kumari Srishti (Old
Name) to Srishti (New Name) and also change my father name Suresh Verma (Old Name) to
Suresh (New Name). All concerned please may note.

KUMARI SRISHTI

d/o Sh. Suresh Verma,

r/o Village Balan, P.O. Jais,

Tehsil Theog, District Shimla (H.P.).
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CHANGE OF NAME

I, Radha Rani Chauhan (New Name) aged about 84 years, w/o Late Sh. Krishan Kumar
Chauhan, r/o House No. 1, Housing Board Colony, Shoghi, Tehsil & District Shimla-171219
declare that I have changed my name from R.R. Chauhan (Previous Name) to Radha Rani Chauhan
(New Name). All concerned please may notice.

RADHA RANI CHAUHAN,

w/o Late Sh. Krishan Kumar Chauhan,
r/o House No. 1, Housing Board Colony,
Shoghi, Tehsil & District Shimla.

In the Court of Sh. Shashi Pal Sharma, H.A.S., Marriage Officer-cum-Sub-Divisional
Magistrate Bhoranj, Distt. Hamirpur, Himachal Pradesh

1. Milan Sharma s/o Sh. Satish Sharma, Village Jamli, P.O. Mundkhar, Tehsil Bhoranj,
Distt. Hamirpur (H.P.), age 32 years old.

2. Priyanka d/o Sh. Shyam Guru, House No. 1448, Ram Darbar, Ind. Area, Chandigarh
Punjab, age 31 years old.

Versus

General Public

Milan Sharma s/o Sh. Satish Sharma, Village Jamli, P.O. Mundkhar, Tehsil Bhoranj, Distt.
Hamirpur (H.P.), age 32 years old and Priyanka d/o Sh. Shyam Guru, House No. 1448, Ram
Darbar, Ind. Area, Chandigarh Punjab, age 31 years old have filed an application alongwith
affidavits in this court under section 16 of Special Marriage Act, 1954 (Central Act) as amended by
the Marriage Laws (Amendment Act 01, 49 of 2001) that they have solemnized their marriage
ceremony at Village Jamli, P.O. Mundkhar, Tehsil Bhoranj, Distt. Hamirpur (H.P.) on dated
09-11-23 as per Hindu Rites and Customs and they are living together as husband and wife since
then. Hence their marriage may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objections regarding this marriage can file the objections personally or in writing before
this court on or before 25-02-2025. After that no objections will be entertained and marriage will be
registered accordingly.

Issued today on 17-01-2025 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Bhoranj, Distt. Hamirpur (H.P.).
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In the Court of Sh. Shashi Pal Sharma, H.A.S., Marriage Officer-cum-Sub-Divisional
Magistrate Bhoranj, Distt. Hamirpur, Himachal Pradesh

1. Akshay Kumar s/o Sh. Rakesh, Village Ramrehra, P.O. Jakhyol, Tehsil Bhoranj, Distt.
Hamirpur (H.P.), age 27 years old.

2. Poonam Raju d/o Sh. Gurmeet Singh, Village Rahana Jattan, Tehsil Phagwara,
District Kapurthala, Punjab age 24 years old.

Versus

General Public

Akshay Kumar s/o Sh. Rakesh, Village Ramrehra, P.O. Jakhyol, Tehsil Bhoranj, Distt.
Hamirpur (H.P.) and Poonam Raju d/o Sh. Gurmeet Singh, Village Rahana Jattan, Tehsil
Phagwara, District Kapurthala, Punjab have filed an application alongwith affidavits in this court
under section 16 of Special Marriage Act, 1954 (Central Act) as amended by the Marriage Laws
(Amendment Act 01, 49 of 2001) that they have solemnized their marriage ceremony at Shiv
Mandir Bhiar, Tehsil Bhoranj, Distt. Hamirpur (H.P.) on dated 12-10-24 as per Hindu Rites and
Customs and they are living together as husband and wife since then. Hence their marriage may be
registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objections regarding this marriage can file the objections personally or in writing before
this court on or before 25-02-2025. After that no objections will be entertained and marriage will be
registered accordingly.

Issued today on 17-01-2025 under my hand and seal of the court.

Seal. Sd/-

Marriage Officer-cam-Sub-Divisional Magistrate,
Bhoranj, Distt. Hamirpur (H.P.).

In the Court of Sh. Shashi Pal Sharma, H.A.S., Marriage Officer-cum-Sub-Divisional
Magistrate Bhoranj, Distt. Hamirpur, Himachal Pradesh

1. Vipan Kumar s/o Sh. Vijay Kumar, Village Bhoti, Tehsil Bhoranj, Distt. Hamirpur
(H.P.), age 30 years old.

2. Kanika d/o Sh. Ranjeet Singh, Village Jijwin, Tehsil Bhoranj, Distt. Hamirpur (H.P.)
age 21 years old.

Versus

General Public
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Vipan Kumar s/o Sh. Vijay Kumar, Village Bhoti, Tehsil Bhoranj, Distt. Hamirpur (H.P.)
age 30 years old and Kanika d/o Sh. Ranjeet Singh, Village Jijwin, Tehsil Bhoranj, Distt. Hamirpur
(H.P.) age 21 years old have filed an application alongwith affidavits in this court under section 16
of Special Marriage Act, 1954 (Central Act) as amended by the Marriage Laws (Amendment Act
01, 49 of 2001) that they have solemnized their marriage ceremony at Santoshi Mata Mandir
Didwin Tikka, Tehsil & Distt. Hamirpur (H.P.) on dated 04-12-24 as per Hindu Rites and Customs
and they are living together as husband and wife since then. Hence their marriage may be registered
under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objections regarding this marriage can file the objections personally or in writing before
this court on or before 15-02-2025. After that no objections will be entertained and marriage will be
registered accordingly.

Issued today on 07-01-2025 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Bhoranj, Distt. Hamirpur (H.P.).

SPECIFIC NOTIFICATION
FINANCE DEPARTMENT

NOTIFICATION
Shimla, the 21st March, 2025

No. Fin-2-C(12)2/2024.—Government of Himachal Pradesh hereby notifies the sale of
Himachal Pradesh Government Stock (Securities) of 15-year tenure for an aggregate amount of
Rs. 337 crore (Nominal). The sale will be subject to the terms and conditions spelt out in this

notification (called specific Notification) as also the terms and conditions specified in the General
Notification No. Fin-2-C(12)-11/2003 dated July 20, 2007 of Government of Himachal Pradesh.

Object of the Loan :

1. (i) The Proceeds of the State Government Securities will be utilized for the
development programme of the State of Himachal Pradesh.

(i1) Consent of Central Government has been obtained to the floatation of this loan as
required by Article 293(3) of the Constitution of India.

Method of Issue :

2. Government Stock will be sold through the Reserve Bank of India, Mumbai Office
(PDO) Fort, Mumbai- 400 001 by auction in the manner as prescribed in paragraph 6.1 of the
General Notification No. Fin-2-C(12)-11/2003 dated July 20, 2007 at a coupon rate to be
determined by the Reserve Bank of India at the yield based auction under multiple price formats.
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Allotment to Non-competitive Bidders :

3. The Government Stock upto 10 % of the notified amount of the sale will be allotted to
eligible individuals and institutions subject to a maximum limit of 1 % of the notified amount for a
single bid as per the Revised Scheme for Non-competitive Bidding Facility in the Auctions of State
Government Securities of the General Notification (Annexure-II).

Place and Date of Auction :

4. The auction will be conducted by the Reserve Bank of India, at its Mumbai Office,
Fort, Mumbai-400 001 on March 25, 2025. Bids for the auction should be submitted in electronic
format, on the Reserve Bank of India Core Banking Solution (E-Kuber) system as stated below on

March 25, 2025:

(a) The competitive bids shall be submitted electronically on the Reserve Bank of India
Core Banking Solution (E-Kuber) system between 10.30 A.M. and 11.30 A.M.

(b) The non-competitive bids shall be submitted electronically on the Reserve Bank of
India Core Banking Solution (E-Kuber) system between 10.30 A.M. and 11.00 A.M.

Result of the Auction :

5. The result of the auction shall be displayed by the Reserve Bank of India on its website
on the same day. The payment by successful bidders will be on March 26, 2025.

Method of Payment :

6. Successful bidders will make payments on March 26, 2025 before close of banking
hours by means of cash, bankers' cheque/pay order, demand draft payable at Reserve Bank of India,
Mumbai/New Delhi or a cheque drawn on their account with Reserve Bank of India, Mumbai
(Fort)/New Delhi.

Tenure :

7. The Stock will be of 15-year tenure. The tenure of the Stock will commence on
March 26, 2025.

Date of Repayment :

8. The loan will be repaid at par on March 26, 2040.

Rate of Interest :

9.  The cut-off yield determined at the auction will be the coupon rate percent per annum
on the Stock sold at the auction. The interest will be paid on September 26 and March 26.
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Eligibility of Securities :

10. The investment in Government Stock will be reckoned as an eligible investment in
Government Securities by banks for the purpose of Statutory Liquidity Ratio (SLR) under section
24 of the Banking Regulation Act, 1949. The stocks will qualify for the ready forward facility.

By order and in the name of the Governor of Himachal Pradesh,

Sd/-

(Dr. ABHISHEK JAIN, 1AS),

Secretary (Finance ),

to the Government of Himachal Pradesh.
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